
-<5: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEWDELHI

OA- No. 2CP 138/9Q
T.A. No.

199

S.C. Kumar and othsrQ

DATE OF DECISION

Petitioner

CAT/7/12

r'^\^X

3hri R.P, Obfiroi

Versus
UOI and others

Advocate for the Petitioner(s)

Respondent

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. G.Srsadharan !\iair,y.C.

lj.The Hon'ble Mr. P.C. 3ain, PlBnibar (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?X
4. Whether it needs to be circulated to other Benches of the Tribunal ?

(G,Sresdharan Wair)
Uica-Chairman
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IN THE CENTRAL, ADfllNISTRATliyE TRIBUMAL -

PRINCIPAL BENCH, NEW DELHI

Ragistration No, CCP No,138 of 1990

Date of ordwr 5.2,1991

3,C, Kumar and others PatitioniBrs

- UBTSUS-

The Union of India and others,-, R«spond«nts

>

C0RAP1: Hon'bl« Shri G.Srtcdharan N«.ir,sy,C.

Hon'ble Shri P.C, Jain, ri«mb®r(A)

Counsel for the pstitionsrs : Shri R.P, Ob»roi,

For the raspondents : None,

ORDER

Hon'bls 5hri G.Sraedharan Nair , \/,C.

Th« pstitionsrs, who u»r« th« applicants in th*

original applicattion, h*u© filed this applicijtion for taking

apprcpriat# prccsedings agriinst ths> rsspcndents for ccntampt

of th» Tribunal and also to diraict this respondants tc pay

penal intarsst on th® amounts duo to the applicants. It

is alleged that dsspita tha raprsstntations submitted by

the applicants for thas gra^nt of special pay, in aceordanc*

uith the dirsction in tha final ord»r, respondents have not

takan action,

2, Thu 3rd r«ppcnd«nt has filed an affidavit by uay

of r«ply uhsrsin it is ststed that by the orders contsinsd
/
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in the latter dated 24,9,1990 sanction- For payment of

spscial pay has bo«n alloued and that the paymant will be

mad* within a month,

3, By ths final ord«r, the rsspond^nts were

diracted to prccead uith the matter conc«rning ths

sanction of special pay^ immadiataly^and taka a final
d.Bcision as oxptditiously as possible, at any rate not latsr

th«n tso months from ths datjs of rsjcaipt of copy

of this ordar. It was submittad by counaal of the

patiticnurs that ths sanction for grant of special pay

has not baen allousd uithin ths prsscribad parisd. Furthar,

it was,stated by him that the patitionors are aggrievsd
I

by the quantum of ths special pay that has been sanctioned.

On this praraisa ha urgsd that ths raspondents hay« to

ba prccaadad against for disobgdianca of th« final ordar,

uJe do not think that in tha circumstancas of ths casa,

respondents haua to b;a procaadad against as praysd for.

It is not disputisd that pursuant to the final order

sanction for disbursamcsnt of ppacial pay has already

bean issuad. If ths patitionars are aggriewad by tha

quantum of tha special pay, the remady open to- tham is td

challenge tha order by filing an original -p plication.

Indesdj.an indication to that effect, was giuen in tha

final order, uhsra it uas pointed out that in casa the

petitiao«i'3 ara aggriewed by tha dacision or any part of

it, it will ba open to them to assail tha samn in ap'
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appropriata proca^dings,

4, In vi«5U of ths above, this pstition is

dismissed and th» notica is dischargBd.

y
y

(p.C.Jain)' (G,3r«edharan Nair)
Membar (a) Wica-Chairman

C.PIAHTG

5.2.91


